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Shri B. R. Bhagat: I have said that
the Reserve Bank is collecting it and
we will try to get the information in
that manner.

Pay Commission for Central
Government Employees

+
*1014. Shri S. M. Banerjee:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether any decision has been
taken to appoint a Pay Commission
for the Central Government Em-
ployees;

(b) if so, its composition; and
(c) if not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

(¢) It is permature to consider the
matter at prescnt.

Shri S. M. Banerjee: Premature
after six years? Even after 18 years
of independence this Government, un-
fortunately, failed to bring down or
even check the rising prices, as a
result of which the Central Govern-
ment employees throughout the coun-
try are demanding a national mini-
mum need-based wage. I would like
to know whether Government will
consider this demand and refer the
entire question to arbitration and see
that the Central Government emplo-
yvees get a national minimum wage.

Shri Sachindra Chaundhuri: So far
as the first part of the question is
concerned, it is advice to us and not
a question. As regards the second
part of it, the matter is under active

ideration. 1 tell the hon.
Member immediately that we are going
%0 have an arbitrator appointed.

Shri 8. M. Banerjee: Sir, I want to
elarify this question.
Mr. Speaker: No.

Shri 8. M. Banerjee: My question
je that... ...
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Mr. Speaker: He says that that is
under consideration whether they can
appoint one.

Shri S. M. Banerjee: I would like
to know whether jt is a fact that the
Central Government employees, on
the basis of the recommendations of
the Pay Commission and of the Das
Comumission, have also demanded a
bipartite or a tripartite meeting to
discuss the linking of dearness allow-
ance with their need and the hon.
Minister promised to consider this
matter. I would like to know whe-
ther that matter will also be referred
to arbitration.

Shri Sachindra Chaudhuri: The
hon. Member is quite right in saying
that there has been a demand by the
Central Government officers and em-
ployees in the manner that he has
stated. 1 would also inform this
House, through you, Sir, that we are
considering this question. The hon.
Member knows that I have under-
taken to him and generally to this
House. ...

Shri A. P. Sharma: Why to him
only?

Shri Sachindra Chandhuri: “and to
the House”, I said. To him because
he personally wrote a letter to me;
he saw me scveral times and made
several representations. Because of
that 1 have already undertaken an
inquiry to find out whether there is
any possibility of meeting the demands
of the employees of the Central Gov-
ernment which would be acceptable
to them by negotiation with them or
their representatives. If that cannot
be done the question of arbitration
will have to be considered; I do not
say that I wil] certainly appoint one.
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Shri Sachindra Chaudhuri: I agree
with the hon. Member that any im-
provement in the conditions of service
of the Central Government employees
might result in a difference between
the conditions of service of the Cen-
tral Government employees and the
State Government employees and that
is a matter which will have to be
seriously considered when considering
the question of emoluments of the
Central Government employees.

Shrj Mohammad Elas: Yesterday,
the hoa. Finance Minister’s colleague,
Shri Mehr Chand Khanna, said that
because of the low wages, most of
the Government employees are cor-
rupt because they cannot live on such
a low wage....

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): I never said it.

Shri Mohammad Elias: In view of
this, may I know whether the Finance
Minister considers it necessary to con-
stitute a pay commission to revise the
pay-structure of the Central Govern-
ment employees?

Shri Mehr Chand Khanna: What
has been put into my mouth is not
correct.

Shri Daji: He said that they would
be angels if they were not corrupt.
These werc his words.

Shri BSachindra Chaudburi: I am
not responsible for the statement
which has been made personally. ...

Shri Daji: How can he say that it
was a personal statement? On a
point of order, Sir. The Minister
replied to the debate yesterday. Is it
personal or private?
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Mr. Speaker: He has not made that
statement. What can I do?

Shri Daji: He has said it.

Shri Sachindra Chaudhuri: I make
it clear that if it is a statement made
on behalf of the Government, natural-
ly 1 am responsible for it. But my
colleague said just now that he did
not make that statement. So, that
question does not arise. So far as
the question of referring the matter
to a pay commission is concerned, I
have already informed the House that
the time is not yet ripe for doing that.
We are trying to see whether we can
in some way or other neutralise, to
the extent it is possible, the rise in
the cost of living.

Shri A. P. Sharma: The hon.
Minister has said that the time is not
yet ripe for setting up a pay commis-
sion. The last Pay Commission, that
is, the Second Pay Commission, was
set up in 1857. In view of the persis-
tent demand of all the labour organi-
sations of this country, particularly,
the National Federation of Railway-
men, I want to know what is the
reason that this Government is not
in a position to set up a pay commis-
sion.

Shri S. M. Banerjee: Wage Board.

Shri A. P. Sharma: Is the Govern-
ment waiting for a countrywide agi-
tation and movement by the workers
and then only they will set up such a
commission?

Shri Sachindra Chaudhuri: We are
not waiting for any countrywide move-
ment by the workers. We are hoping
that the workers will see that the
time is not yet ripe for doing it be-
cause the Pay Commission does not
fix only the difference between what-
ever was their pay at the time it was
fixed and what should be the pay
now.

Shri 8. M. Banerjee: Wage Board.

Shri Sachindra Chaudhurl: Mr.
Banerjee suggests a wage board. But
that is a different thing.
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Mr. Speaker: Shri Kachhavaiya.

Shri A. P. Sharma: My question
has not been replied to....

Mr. Speaker: He has said that,

according to the Governmemt, the
time is not yet ripe for it.
Shri A. P. Sharma: 1 wanted to

know what is the idea behind this.

Mr. Speaker: I cannot allow that.
He cannot argue the case.
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Shri Sachindra Chaudhari: So far
as the State Governments are con-
cerned, the State Governments have
got their own reasong for not increas-
ing the emoluments of the workers.
On that, 1 cannot make a statement.
So far as we are concerned, the State
Governments have not written us to
say, “Unless you assist us, we shall
not do so”. (Interruption).

Shri D. C. Sharma: In view of the
fact that all the time on the floor
of the House and outside this House
we are paying lip-service to the socia-
listic pattern of society, may I know
whether the Government will con-
sider only the grievances of the Cen-
tral Government employees because
they have to deal with them every
‘minute end every hour of the day, or
they will try to abolish the disparity
which exists between one category of
employees and other categories of
employees in the matter of education
fees and other things? Is the Gov-
ernment giving any consideration to
that or not?

Shri A. P. Sharma: That can only
be done by a Commission.
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Shri Sachindra Chaudhari: So far
as Government is concerned, Govern-
ment is aware that there are differ-
ences between different sets of em-
ployees—Central Government emplo-
yees, State Government employees,
private employees, public sector
employees and so on. Naturally Gov-
ernment wishes to see that there

no positive diffe between
one set of employees and another. If
I may inform the House, in doing
that one has got to take into account
the type of employment in which one
is employed; some are in clerical em-
ployment; some are on the mechanical
side. Then there is the question whe-
ther a particular type of employment
iz available or not. These are broad
questions which are to be considered
and Government is considering these.

Shri Priya Gupta: May I ask the
Government whether it is nmot high
time to think seriously about the
principles and terms of references of
having a Wage Board and whether
the minimum wage should not be
based on the minimum needs of life,
i.e., the purchasing power of the
workers instead of the capacity of the
industry to pay which has been the
guiding principle till now for fixing
the wages? Because....

Mr. Speaker: He has put the ques-
tion. The reasons need not be given.

Shri Sachindra Chaudhuri: T have
had a little difficulty in understand-
ing the question. The question ig
what is the ic principle behind
frxing the wages. So ¥ar as the econo-
mic principle is concerned, it has been
stated over and over again not only
by Government but also by various
labour  tribunals, including the
Supreme Court, and 1 do not think it
is necessary for me to repedt it here.
(Interruption).

Mr. Speaker: Order, order.

His question was this: it should not
be the capacity of she industry to pay
the wages that should be taken into
account while determining as to ‘what
wages are to be paid, but it is the
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desirability of fixing at least the mini-
mum wages or desirable wages for the
workers that should determine as to
what wages are to be paid.

Shri Sachindra Chaudhuri: So far
as the point as to what should be the
minimum wage i8 concerned, there
are many considerations and one of
these considerations is the industry’s
capacity to pay; if the industry is not
capable of paying, it will fold up and
then there will be trouble to all thosc,
people who are employed by th#'
industry. So, that is one of the consi
derations but not the sole considera-
tion. There are other considerations,

for example, what is the standard of'
living, whether there ghould be any- -

thing more. As my hon. friends know,
there are three different types of
wages—the minimum wage, the living
wage and so on. So, there is not one
standard.

Shri Priya Gupta: None of the three
is there.

Mr. Speaker: He should now be
content with that reply,
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Shri Priya Gupta: The MLAs are
gotting Rs. 250. ...

Mr, Speaker: The Member should
be allowed to put his question.

Shri Priya Gupta: The MPs get
Ra. 300. Why this discrimination?
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Mr. Speaker: The Leader of the
Group may hold him back.

Shri Priya Gupta: For this purpose,
setting up a wage board for Central
Government employees should not be
postponed. . ..

Mr. Speaker: He should behave in
a better manner. I have been asking
him to sit down but he continues. 1
will have to take action against him.

Shri Priya Gupta: ....by compar-
ing with the State Government
employees. ...

Mr. Speaker: Now he will go out.

Shri Priya Gupta: ] am going out.
But please do not put my leader into
the wrong box. If T am wrong, you
can take action against me.

Mr. Speaker: All right;: I need not
trouble him.

Shri Priya Gupta then left the House.

Shri Surendranath Dwivedy: This
is not fair.

Mr. Speaker: I have asked him so
many times. (Interruptions).

Shri S. M. Banerjee: He is the
leader of the Central Government
employees and, therefore, he was
excited. He sat down when you asked
him to sit down. Kindly call him
back.
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Shri Surendranath Dwivedy: May

1 humbly submit that you should call

Shri Priya Gupta back, because he

has not defied your order, and he had

immediately sat down when you had
asked him to sit down?

Mr. Speaker: Not in such a hurry.
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Shri Sachindra Chaudhurd: Under
our Constitution, there are two sets
of Governments; one is the Central
Government and the other is the
State Government with different func.
tions, with different obligations and
with different duties, and for the pur-
pose of discharging those duties, diffe-
rent sets of employees are kept; and
there cannot be, in my most humble
submission the same consideration
given to the wages of both these
parties without there being also an
examination as to the onerousness of
the duties and so on.

Shri S. M. Banerjee: Have a national
wage.
Shri Sachindra Chaudhuri: Those

suggesti or r dati will
certainly be remembered.

Shri Ranga: In view of the fact
that all the organisations catering to
the needs of the Central Government

employees have been pressing,—
whether you call it a wage board or
a pay issi for a r idera-

tion of their pay scales and allowances
in order to enable them to keep pace
with the rising spiral of prices, may
I know whether the time has not
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come for Government to reconsider
the position, especially in view of the
long duration that has elapsed bet-
ween the last consideration and the
present demand?

Shri Sachindra Chaughuri: No; the
consideration which has got to be
given is to the rising spiral of prices
that the hon. Member has spoken of,
and, therefore, the question of neutra-
lisation is the first question which has
got to be considered. As I have
r ready informed this House earlier
b d as many Members of this House

10w, we are considering that ques-
F.in. We have already neutralised the
~ 3¢ in the cost of living to a certain

xtent. ...

Shri A. P. Sharma: Only 75 per
cent.

Shri Sachindra Chaudhuri: ....and
as for the balance, we are having a
second look into the matter, I have
promised that before any final deci-
sion is taken I shall try and get the
representatives of the employees to
come and meet me.

Assistance to States

+

*1015. Shri Bhagwat Jba Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
8hri P. C. Borooah:
Shrimati Savitri Nigam:
Shri D. N. Tiwary:
Shri Vishwa Nath Pandey:
Shrimati Maimoona Sultan:

Will the Minister of Fimance be
pleased to state:

(a) whether Government have
indicated their inability to give the
promised Centra]l assistance to the
States for their schemes for the year
1966-67; and

(b) if 8o, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, 8ir.

(b) Does not arise.





